147 Written Answers

(c) and (d) Yes, Sir,
(e) No, Sir,

(f) Victims of stampede are not eligi- |

ble as they are not passengers travelling
on a passenger carrying train which meets
with an accident, as per the provisions
of the Indian Raiways Act 1890,

2268, [Transferred to the 29th March,

1990],
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